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3T, / ORDER

PER SUSHMA CHOWLA, JM:

The appeal filed by assessee is against the order of AO, dated

20.10.2016 relating to assessment year 2012-13 against the order




ITA No:- 6531 /Del/2016
Assessment Year: 2012-13

passed under section 143(3) r.w.s 144C(1) of the Income-tax Act,
1961 (in short ‘the Act). None was appeared on behalf of the

asSsessee.

2. The assessee has filed an application for withdrawal of the
appeal. The Ld. DR for the Revenue has no objection to the same.

Hence, the appeal of the assessee is dismissed as withdrawn.

3. In the result, the appeal of assessee is dismissed.

Order pronounced in the open court on 30t day of August, 2019.

sd/- sd/-
(PRAMOD KUMAR) (SUSHMA CHOWLA)
391787/ VICE PRESIDENT 1% WEET/JUDICIAL MEMBER

feeell / fesie Dated : 30" August, 2019.
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